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MR. SPEAKER: All right, The
Minister will look into it.

13.11 hrs

SHRI' JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, in the Bus:-
ness Advisory Comnuttee

MR. SPEAKER: I will call you
leter on. Now, Shri Kalyanesunda-
ram,
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SHRI JYOTIRMOY BOSU: S8ir, it
wee glecided that the item on ear
would be taken up at 12.30. If there
i8 no time we should sit longer, be-
cauge it is a substantive motion. At
least four to five hours should be
given,

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: Under
193 it is a substartive motion. There-
fore, I have the right of reply. 1 am
just bringing it to your nofice.
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13.12 hrs.

Re. Charges Against Tamfj Nadu
Chief Minister and his Cablnet
Colleagues

SHRI M KALYANASUNDARAM
(Tiruchirapalli) rose-—

MR. SPEAKER: Please sit down.
Let me tell you something. We do
not allow discussion on the corrup-
tion charges against the Chief Minis-
ter of a State.

SHRI M. KALYANASUNDARAM:
I am not...

MR SPEAKER. I bave displlowed
it.

SHRI M. KALYANASUNDARAM:
I am not rising on that. I want to
know from the Prime Minister what
action she is going to take, because
the matter is now before her. She
has sent the dharges to the Chief
Minister and called for his remarks
and the remaris have been serf here.
So, this House is entitled to know
what are the charges and what is the
reply and what is the Central Gov-
ernment going to do with that (In-

terruption).
SHRI M. KALYANASUNDARAM
It is o matter of public knowledge.

MR. SPEAKER: That is all riglit.

SHRI M. KALYANASUNDARAM:
Let the reply be placed on the Table
of the House. In'the Assembly ihare,
they have plaged it on the Table of
the House. It is public property now.

SHRI G, VISWANATHAN (Wanai~
wssh): We want an enquiry on Mr.
Kalyanasundaram.*s (Interypuption).
and is indulging in wntl-national acti-
vities. We want an enquiry. (Inter-
rujgion). His loyslty to tifis country
is questionpble.

**Expunged as eordered by ¢he Chair.
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253 Re. Chargey
MR. SPEAKER: Order, Order;
kindly sit down.

SHRI K. BALADHANDAYUTHAM
(Coimbatore) : On a point of order, Is
it in order for any Member to say
that a Member of this House.**

SHRI G. VISWANATHAN: If what

you are saying is in order, what L say
is in order.

SHRI INDRAJIT GUPTA (Alipore):
People who were thinking of seces-
sion from this country should talk

about the loyalty of others.... (Inter-
ruptions).

SHRI K, BALADHANDAYUTHAM:
I want a ruling on the point of order.

MR. SPEAKER: May I request you?
1hig is a very troublesome part of
the House. I must say something. I
do not allow it. Why do you get
quarrelling among yourselves? You
can quarrel with me all right, but do
not quarre] among yourselves.

Now the position is that if a Mem-
ber wants to level a charge against
an other Membaer, there is a procedure
for it. Do not do it like this.
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MR. SPEAKER: That was wrong.

SHRI INDRAJIT GUPTA: What
you said about the procedure has got
nothing to do with what Mr. Vajpayee
says: The question raised here is:
¢an one Member accuse another Mem-
bér in this way, suddemly® Al I
have done was to quote the UK.
High Commissjoner in this country—
and I said that it had not been con-
tredicted—that certain parties had
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Chief Minister etc.
been getting money. I never men-

tioneq any Member of this House. . .
(Interruptions). '

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, there is a point of
order which remains unsclved. Here
has been an instance of one Member
accusing another Member in a very
dastardly way; you did not hold him
up; you have not even been pleased
to observe yourself definitely and
strongly against that practice.

MR. SPEAKER. I gave the ruling;
you did not hear.

SHRI H. N. MUKERJEE: The
whole matter has been confused by
an absolutely irrelevant comparison
between a general accusation in regard
to the politic] segments in this coun-
try and a personal accusation aganst
a Member functioning in this House
and present in this House. When t!mt
kind of dastardly accusation is being
hurled, no protection js forthcoming
from the Chair. On a point of order,
I say that it is necessary for you to
do something in regard to this matter:
either gsk the Member concerned to
apologise. . .

SHRI G. VISWANATHAN: Why
should I apologise?
SHRI H. N. MUKHERJEE:... .. or

ask him to repeat it outside the House
and let him be beaten to smithereens
....(Interruptions). With the pro-
tection of being under your umbrella,
he makes this accusation and gets
away with it. This is an irrelevant
comparison. Political aecusation has
nothing to do with the personal
honour of & member being impunged.
1 have never seen in this House the
personal honour of a member present
being impunged in this manner with-
out any protction from the Chair.
(Interruptions),

¢*Expunged as ordered by the Chair.



25§ Re. Charges

SHRT K. BALADHANDAYUTHAM:
Sir, you called the name of Mr.
Kalyanasundaram and he got up to put
certain questions.**

Is it not up to you to pull him up?
(Interruptions).

MR, SPEAKER: Mr. Viswanathan,
you must know the rule. When you
leve! a charge against an hon. mem-
ber this House, the procedure is in
such cases the member give it in
writing to the Speakér that he is
going to say this. In this case it was
very unfair on your part to have said
it.

SHRI G, VISWANATHAN: If I had
anticipated it, I would have given
notice. It was unanticipated. I will
give notice now with retrospective
effect. (Interruptions).

MR, SPEAKER: Mr. Sezhiyan, will
you kindly ask your party member
to withdraw those worda?

SHRI SHYAMNANDAN MISHRA
(Begusarai)- My submission is that
in these matters you must evolve a
code of conduct for the members of
the House. Otherwise, the impression
in my mind by the observations of
the Chair is that the Chair puts up
with utterances, nasty utterances, by
some members while it does not put up
with utterances by other members. I
can quote hundreds of instances where
members like Shri Piloo Mody had
been called American agents. 1 have
never used expressions like the one
Shri Viswanathan has used against

another hon. Member. At the same
time, I seek your guidance in this
matter. Whether on certain other

occasions such words have been used
and they were not withdraw. Persons
like me have pointed out to you even
yesterday how some members use the
strongest possible terms. If on this
occasion you make a member with-
draw bis words, you would be taking
a highly discriminatory action and we
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cannot be a party to that. Unless you
evolve a code of conduct....(Intérrip-

tions).
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SHRI PILOO MODY (Godbra); I
want to know whether in the past
members have been asked to with-
draw such remarks made on similar
occasions.

SHRI S. A. SHAMIM (Srinagar):
On an earlier occasion, a ruling party
member called another Member 8
Pakistani agent. You in your wisdom
asked the member to withdraw those
words. The member did not withdraw
those words. Then, Sir, you in your
wisdom expunged those remarks. In
this case, if you feel that they are
unparliamentary, undesirable and
unwarranted, you can at best expunge
them, We want a uniform procedure.
I am saying this because I am an In-
dependent member and many mem-
bers will not stand on my behalf.
Therefore, a different norm would be
adopted. Thig is very unfortunate.

MR. SPEAKER: I think we will
expunge it. That remark is expunged.

SHRI SEZHIYAN (Kumbakonam):
Other similar expressions used by
other members should also be
expunged.

MR. SPEAKER:Certainly. Al of
them will be expunged.

SHRI M. KALYANASUNDARAM:
Sir, the students in my constituency
in a hostel were beaten.... (interrup-
tions).

SHRI G. VISWANATHAN: Sir, on
a point of order. Thig is a matter con~
cerning law and order in the State,
which is a State subject. ... (interrup-
tions). Why should they raise jt here?
There is a State Assembly whare it
can be raised...,(interruptions),

**Expunged as ordered by the Chair.
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SHRI SAMAR GUHA (Contai)
r08e—

13.30 hrs.

RE: WITHDRAWAL OF INDIAN
AND PAKISTANI TROOPS AND

RATIONALISATION OF LINE OF
CONTROL

MR. SPEAKER: Mr. Samar Guha,
what I meant at that time was to con-
vey to you to kindly mot to get up
abruptly because we were dealing
w:th the formal business and every-
thing was kept at the end of the for-
ma] business. That you did not follow.
Now, you take one or two0 minutes.

SHRT SAMAR GUHA (Contai)
It was not informed to me.

According to the official communi-
que of the Government the withdra-
wa] of both Indian Army and Pakis-
tam: Army from the ocecupied area
hos been completed At the same time,
it has been reported that it has been
done on the basis of *give and take”
and it has also been reported that
certain rationalisation of the line of
control has been done, The Govern-
ment is very brief in their communi-
que They have not categorically stated
as to what has been the area of land
given and what has been the area of
land taken. According to the consti~
tutional provisions, articles 3 and 4,
not even an inch of Pakistani territory
can be retained by India without the
formal approval of Parliamentary and
not an inch of Indian territory can be
given to Puakistan without the ap-
proval of Parliament. The Government
is completely silent on that. This is an
important matter.

This is the last day of the session.
‘This House has the sovereign right to
know even about an inch vf our ter-
ritory which bas been in occupation
of Indin before 1865 that has been
given to Pakistan or even about an
inch of Pakistan territory that has
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of Line of Control

come to India. This is a very vital
matter involving the constitutional
provisions and the govereignty of our
country, Therefore, I submit to you
that in your wisdom, you ask the
Government to make a categorical
statement to let the House know what
is the extent of termitory that was
given to Pakistan and what ig the
extent of territory that was takem
by us. This is a very vital point. I
hope, you would ask the Government
to make it quite clear,
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SHRI SAMAR GUHA: Who has

given the right to the External Affairs
Minister to accept that?
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